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Indian territory as Piit of 
China, recommendS·.o the 

" Government to ban or suitably 
black out all such maps pub-
lished by foreign countries 
wherein any Indian territory 
has been shown as either dis· 
puted or in China or Pakis. 
tan." 

The motion was d p ~d  

19.12 hrs. 

BE: VOTING ON CONSTITUTION 
(TWENTY.FOURTH AMENDMENT) 

BILL-contd. 

DR. RAM SUBHAG SINGH 
(Bwear): Sir, since the beginning of 
the" constitution of the Lok Sabha, at 
no time during this long history of-the 
Lok Sabha there has been any dispute 
regarding voting or regarding any 
impersonation. Once a Member of the 
House, Mr. Mudgal misused :,1, posi-
tion as a Member of Parliament and 
this House took a decision to forfeit 
his membership. 

Here is a grave matter whicn you 
can have enquired into. It may be a 
matter of privilege. You can consti· 
tute a committee of the Members of 
Parliament to go into the matter. On 
an enquiry, we find that Dr. P. MandaI 
whose division No. is 50 has been stay-
ing away from the House for the last 
four or five days and was not present 
in the Lok Sabha yesterday during 
the voting time and his vote has been 
found recorded as "Aye" in photo No. 
620970/016 in the vote reclYI'ding 
machines. 

SOME MEMBERS: Shame, ~me  

DR. RAM SUBHAG SINGH: In res. 
pect of another Member, Shri R. S. P. 
Singh whose division No. is 51 which is 
adjacent to that seat, it has been found 
from the record that although Shri 
R. S. P. Singh was present, his own 
vote had been recorded through the 
teller. This is a very grave matter 
which should be enquired Into. 

In the morning, we also raised the 
matter about the buUetin as well as 
the corrected chart. This thing is on 
record. Further, about the correction 
slips, the tellers had five votes as 
"Ayes" whose votes had already been 
recorded. The chart shows the final 
figure of voting as, Ayes-3.'l; Noes-
154. There also, an irregularity has 
been pointed out by the official record. 
It is not our record. It is your record. 
Sir. Therefore, I request you that this 
matter must be gone into either by a 
committee of the House or you may 
straightway refer it to the Privileges 
COmmittee. And the final corrected 
figure may be annuonced to the 
House. 

As you know, Sir, I am not at all 
interested as to who wins ant! who 
loses. But this is a matter which will 
bring disgrace to this Parliament. 
Take, for instance, I am sitting here 
and the Deputy-Speaker is sitting 
here and I press his butten and cast 
his vote on the machine or on the 
chart and get my vote recorded by 
telling it to the teller. This is some· 
thing which was unknown to this 
Parliament.' This will bring disgrace 
to this Parliament. This must be en-
quired into. 

,,' .... ~~  ~~ 
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SHRI RANGA (Srikakulam): TOse-

MR. SPEAKER: No debate on it 
please. I would request yotl--no 
debate plesse. 

SHRI RANGA: Yesterday, not O!le-
I requested you, Mr. P. K.])eo re. 
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quested you and then Dr. Ram Su-
,blta, Singhji also supported us. (1n-
te7TUptiOflB) What we said was not rl'-
corded there. We requested yOU re-
peatedly. But, in your wisdom you 
chose not to heed our advice at IIll. 
not to heed our appeals at all. I 
wanted to protest yesterday. I protest 
today. We have already written to 
yoU and we would like you to ('rder 
this inquiry into this matter and also 
allow us to put our signatures OIl 
that photo which you have displayed 
there and also the tellers note. Later 
on when the inquiry is made, We 
would have the papers properly ad_ 
justed before them. By your persis· 
tent or consistent refusal to listen to 
us, you have shaken our confidenCt:. 
But we have not lost confidence yet. 

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): Sir, a section of the 
Press . . . 

MR SPEAKER: I am not going to 
allow.: Please don't make it a debate. 

SHRI p. K.· DEO (Kalahandi) : 
would like to submit ... 

MR. SPEAKER: 
kindly sit down. 
already spoken. 

Maharaja Saheb, 
Your leader has 

SHRl P. K. DEO: Yesterday we 
expressed our doubt regarding the 
proper functioning of the machine and 
we made a persistent demand for the 
physical division ot the House. into 
'Ayes' lobby and 'Noes' lobby. In 
spite of our persistent demand-hon. 
Deputy Speaker Mr. Swel! was there 
aDd he is here now-it has not gone 
into record. So we feel that it was 
deliberately omitted from the record 
lest it may be prejudicial to ~ 
inquiry. In this regard I beg to submit 
that you kindly hear the tape-Tecord-
ing. Whatever we speak here is re-
corded on the tape and that should 
be compared with the proceedings 
which are jotted down by the repor-
ters. 

SHRI KAMALNAYAN BAJAJ 
(Wardha): The tape-record .hould 
not be wiPed out. 

SHRI P. K. DEO: The pe ~ 
should not be wiped out. 

SHRI SHIV AJIRAO S. DJ:SHIWD 
Tose-

MR. SPEAKER: Are you on a poiAt 
of order? 

SHRI JYOTIRMOY BASU: It it 
said in the Press that :from urr PIIrt)' 
18 Members voted. It it not correct. 
19 out of 19 members of my Party 
voted yesterday here in .upport of 
the Bill. 

SHRI SHIVA.TIRAO S. DESHMtlXH 
(Parbhani) : Sir, the Rules of Proce-
dure and the Directions of the Speaker 
as regards division and the \J.\lI! of the 
mechanical device are clear on two 
counts. One is that the moment you 
press the knob, and press the button 
there is a light whi,ch should .light 
at the deSk itself aDd that light ahould 
tally with the light on the board. 
Now this device is dependent on elec-
trical bulbs. There are certain occa-
sions when the bulbs may fail. (In-
terTUptions) I press the button; It 
may not work. Am I not enUlled to 
say that my vote has not been recor-
ded? The machine may not actually 
record iny vote. In the past when-
ever there has beeJ! any division, when 
the mechanical device has failed, the 
Speaker has alwayS held that the 
statement of the Member to the effect 
that it has failed shall be recorded 
and there is an end of the matter. 
Once you have given a finding, under 
whatever pretext is it in order for a 
member to circumvent and lay and 
challenge your ruling on the Issue of 
division and thereby create. doubtl 
about the integrity of the Speaker? 
I want your ruling speci1lcally on thlI. 
Is it in order for a member to indirec-
tly allege and challenge the InteIritY 
of the Presiding Oftlcer? It baa hDed 
in the.past and it may fail In future 
unless proper precaution is taken. 

SHRI RANDHm SINGH (Rohtsk): 
He is ~  Sir. 
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Amdt. Bill 
SHRI BA.LRA.J MADHOX (SoUth 

Delhi): Double voting is.as s&lou •• 
niaIpractice as 'this. 'l'lierefOie,there 
should be enquiry both in regard 'to 
double voting and also Impersonatlon. 
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~ I HEM BAROA (Manlaldai): 
I want to say a few words. if whAt 
Dr. Ram. Subhag Singh has said is Il0l'. 
rect, Sir, I think, you will agee with 
me that it is a very deserving matter 
and. this shOWs tbat some of our' Mem-
bers 01 Parliament are corrupt people. 
We indulge in pressing buttoDs when 
we are absent. That·is a corrUpt 
practice. The fact remains that We 
are a corrupt people. There 18 no 
doubt about it. (lnten-uptions) 

AN HON. 1olMm:a: Wilare "DOt. 
(Int'""'ptioRa) • 
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SEVERAL HONI MEMBERS: rose. 

JOt; SPEAKER: May I request all 
of JI'Ou to·sll .. down? Thill matter was 
raised yesterday. This was raised this 
morning. AII.d, this is again being 
raised tOOny just now. I am sorry 
that I have to get up again and again. 
When the division goes,- I would 
only requfst hon. Members to listen 
to me caretully-the Speaker keeps 
sittUig in the chair; the counting goes 
on; the ccunting ofIcerl gave me the 
slip, and J read it. The Speaker 
4o.ea not ~ tlIe CIlair IID4 go illto 
tliat Qr. mampulate the figures. That 
i8 aJI!Iolp,tdy iJIlpQIsible .... 

SOMl!:. BON. MI!IMBERS: Nobody 
3aid that. 

SHlU lI'!:K BARIJA: We are con-
fident thai you will never do that. 

SJflP: M. L. SONDHI (New Delhi): 
You CIllUlC'*. do it· physically. 

MR. SPEAKER: That is correct; I 
eannot do It mentally also. When the 
offtcers aerd me the sUp, I announce 
it. There is a certain procedure. I 
have beeJ:I flDquirQll into it sj.nce 
yesterday; 1: did not go. for lunch to-
day. 1 m"de run more enquires into 
~ &lJIt I ':en lay tbe. posi,tion again 

i»fllelt- Yf!\'. 

r aIIliB· went iIlto the 'backgroar1d 
. Jifta& tlUs automatic voting _em 
WIllI, Iaatall<ld in this ~ since the 
last. Maen years. Unless the eugi-
_ bUnall J:ePorted that this is Dot 
CJWr8Ct, 1his has always been followed. 

sam P. X. DZO 
QlJest.ion. Not always. 

(XalahandO: 

AN ROn. MEMBER: It has been 
~ III DlIIIIY times. 

MB. SPEAKER: 1 sball cover all 
~ pom.t.. I IIbalI merion alsa his 
...... » ~ lie lias tile patience to ...... 

The procedure is ~  ~  tho 
buttons are pressed, after all, both tIM 
hands· are occupied, and uDJess the 
other gong, goes, he cannot lea'ge ... 
handa; othel'w·ise, tile vote will not be 
recorded. Sometimes, some Member 
may make a mistake and may press 
the _g button or he may. press 
it on the wrong seat. But that nUDI-
ber is. . .. ( ~) I would 
request hon. Members to listen to the 
other partelso. But the Member 
who bas pressed· the button can bave 
only one 'vote recorded either from 
his seat or from another leat. But 
in case he I8ys that he did· DOt record 
his vote, our tellera are .. there, and be 
tells them 'hiid not r«ord. the v.ote; 
please note it down'. After thole 
votes which are the tellers' ¥CItes .. are 
brought to this Table, the process 
hera is that the tellers' votes _ 
added or deducted as the CIIIe DIllY 
be and it is found out wbat the 
'.ult will be iI. they. are added and 
what the result will be iI. they are 
deducted. In both the cases, if the 
result will be all· right, even with or 
without them, naturally in that cue, 
the result 111 annoUDeed. ThiS 'hu 
been done in the past. But the cOr-
rections, iI' any, later on,_alIiDg 
sure that the tellerl' figures do not 
make any d e en~ the t'etnilt 
are announced. It the tellers' IIures 
make any diI!erence, the Speaker 
does not announce it. TIlen, 111 the 
evening after everything Is proceI-

. sed, ·that fleure whi\lll ill; m1J.ved at, 
after the tellers' totallinc is put en 
the notlce-boanl the very neXt day . 

Yesterday, all the figures that came 
through the teDen went through the 
IBme process. After taking thl!J!!l even 
into account, the result did not make 
any di1!erence, and I made an obser-
vation 'This is the result; if any 
corrections are there. as n~  
~ e  will come'. Dr Sushila ~  
wrote to me 'You announced yester-
day that the coaeetllll;llil will be 
annaunced. So, what is the ~
cuIty?'. There was no dillculf,y. They 
were put on the 'bQard, .. ~ 
aI always . 
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[Mr. Speaker] 
Now Shri P. K. Deo says that he 

asked me for physical voting. Shri 
Swell was present. He told me that 
I had asked that the Lobbies be 
cleared and vote was already ordered. 
But I had no report that the machine 
is at fault. Sometimes the human 
allency is at fault.; 

What happened was this. When I 
announced the fi&ure, 336,-what was 
the other figure, 155-five figures from 
this side and one from the other side 
were duplicate. But after the process, 
even counting those tellers' figures, I 
found there was no difference in tne 
result. It dOd not make any di1!e-
rence of result. So as normally, as 
it has always happened, these correc-
tions and the photographic pictures 
were put on the board this morning. 
This was not something of a new dis-
covery. It had been done like this 
always in the past and this will go on. 

AN . HON. MEMBER: Not always. 

MR. SPEAKER: As for the mem-
beT who was not present, I find he 
~ not voted on any occasion except 

in respect of one of the clauses where 
·he is shown as present. I am going 
to make an inquiry how it happened. 
In one case, I am ·making this inquiry, 
because there is only one. . 

.i!ft .., ~ : ~ ~ ~ ( I  

~~ ~ ? 

~ ~ ~  

-t\' .., fl'l'lli : lfW 'll'r ~~ ;OG ~ I 
~ ttl trtf.\' ~  'UIf t f.!; tl'mt lfl'I'if 

~ ~ ~  .... (~) .. 
MIl SPKAXER: Let this position 

be clear. 

He hal not voted on three or four 
~ n  The question· arises: Out 
of the voting ordered a number of 
times, how is it that in the votin, on 
ne eJaun he is shown .. prwtDt. 

Was it a mistake or was it a deh'be-
rate act, and if so who used that? I 
am going to make an inquiry. 

SHRI smv AJI RAO S. DESH-
MUKH: What about the lights? 

MR. SPEAKER: May I request 
rum to keep sitting? I have all res-
pect for his keenness and knowledge, 
but after all, I have to perform my 
functions in the Chair. 

As for this requisition by Dr. Ram 
Subhag Singh, Shri Vajpayee and 
others thAt want to sign these photo-
graphic pictures, we have nevp.r hlld 
any suc}! .• ceasion to sign photo-
graphic pictures. 

AN HON. MEMBER: There wa 
no occasion like this also before. 

MR. SPEAKER: It they like, we 
can give a signed copy of the voting. 
But even then if they are nDt satis-
fied, in spite of the advice given to 
me by the Secretary, I shall ignore 
his advice, and I am prepared even 
to get these photographic pictures 
signed, if that satisfies them. 

DR. RAM SUBHAG SINGH: What-
ever you say, we accept. 

MR. SPEAKER: Then in the 
matter of tAe observations by my 
most respected seniormost colleagues, 
~  whom I have worked for the 

last 30 years, this is the only occasion 
in all my life where something has 
been said that hurt me. I may tell 
you that the practice and procedure 
follOWed was exactly what was 
followed in the past, and the result 
&DJ1ounced. But if ;you. think. that 
this system needs scrutiny, m future. 
as suggested by certain friends, I am 
prepared to do it. We. are.prepared 
to ezamine it in future and associate 
with it any type of niembership You 
may have in mind. You may discua 
it. You may depute some members 
to study the procedure since tnelast 
tf'n years and also what was follOwed 
e ~  ~~ let me baIII' wh .. thll!l 
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lacuna WIIS observed. For the future, 
either th:rough the Rules Committee 
or any other Committee, let it be 
examined. After all, It u a machine 
worked tibrougb. human agency. 

I know there was a computer " in 
England. I happened to be there. 1 
was comi;ng. A friend of mine said: 
"I have 'written for a certain medi-
cine, the patient is very seriously ill. 
You better bring it." I went to that 
medicine shop. They said they had 
only one and they had sent it to the 
ship. When I went there, that thing 
was pushlld into by the computer and 
the computer refused to give that 
medicine back to the shop keeper or 
medicine dealer. I came six days 
earlier alt d the computer gave that 
medicine in Delhi only after seven 
days. 

We see thU u a machine which 
has its own wa.ys. Some-timps by a 
touch of the fist, by many other 
processes the lighting fails and we 
sPe the " ste recorded in such cases. 
In that elISe the tellers come in. But 
I am prepared to make any enquiry 
into it. r am prepared to associate. 
let any Sl! niormost Member come and 
go through the process, I am rrepared 
for that. 

As for the result that was announc-
ed yesterday, that I did in my bona 
fide belief, and that is already there. 

SHRI JUGAL MONDAL (IDuberia): 
Are you Including these duplicate 
votes in your enquiry? 

MR. SI'CAKER: I have made an 
enquiry myself. I have already ex-
plained. 

The BiJI was duly passed and has 
already gone to the Upper House. 

11.31 hn. 
C01OIlT1'EE ON SUBOItDINATE' 

LEGISLATION " 
SDmr lb:PoRT 

SHRI :SHRI CHAND GOYAL 
(Chandignrh): I beg to present the 

"Sixth ReJ:ort of the Committee on 
Subordlnaf:e LellBJatiOll. 

ANNOUNCEMENT RE. :tUlLl!!ASI: OF 
MEMBERS 

(Sarvashri S4r;00 Pande" 4nd RD.", 
Sew4k Y4d4V) 

MR. SPEAKER: I have to inform 
the House that I have received the 
following wireless meassage and tele-
gram, dated the 2nd September, 1970, 
from the Sub-Divisional Judge, Jaun-
pur, and District Magistrate, Bara· 
banki, respectiveIy:-

(1) "Shri Sarjoo Pandey, Mem-
ber, Lok Sabha released from Ja.tl 
on the 2nd September, 1970." 

(2) "Shri Ram Sewak Yadav, 
Member, !.Ok Sabha, was sentenced 
till rising of the court under Sec-
tion l88,Indian Penal Code, read 
with Section 144. Criminal Proce-
dure Code, on the 2nd September, 
1970, and was released after under-
going the same." 

19.39 hrs. 

CENTRAL SALES TAX (AMEND. 
MENT) BILL 

MR. SPEAKER: Item No. 15, 
motion for reference to Select C()m_ 
mittee. 

....·hilf ..... ..t (~)  ~ 

~  m'f.t ~ t m ~  ~ 
m; ~  ~ if m;r f.r/rr, \lrf'l\';f m.i" ~ '1ft 
'Ili fit; ~ ~ w<R ~ fw ~  
~ ~ I ~  ~ fif1«T 
I I I ~ ~  

THE MINISTER OF STATE IN TIll: 
MINISTRY OF FINANCE (SHRI 
VIDYA CHARAN SHUKLA): I be, 
to move: 

"Tha"t "the "Bill further to 
amend the Central "Sales Tax Ad, 
1958, b. referred to a Select Com-
mittee consistin, of SO membel'l .... 

The names of the Members have 
been circulated in the Order faper of 
the day. There va two ~ t.hd 


